
 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): So,  
you are pressing the Bill? 

DR. NAGEN SAIKIA: Yes, Sir. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): The 
hon. Minister has explained the position. I 
thought you are withdrawing the Bill. 

DR. NAGEN SAIKIA: If an assurance is 

given by the Government thai it would repeal 

the Act, then I am  ready to withdraw the Bill. 

SHRI M. M. JACOB: It is not possible for 
me to give an assurance to repeal the Act. But 
what I can say is...   (.Interruptions).,. 

THE    VICE-CHAIRMAN        (SHRI 

BHASKAR ANNAJI    MASODKAR): Jagesh   

Desaiji,   the  Minister  is   explaining.   

(Interrupions)... 

SHRI M. M. JACOB:...that we will 

periodically monitor it, we will assess it and if 

we find any part is detrimental to the interest 

of the people then that will be thought of. I 

wouldn't agree to repeal the Act at this stage 

because I consider this IMDTA quite useful 

and the effective implementation of the Act 

with the good co-operation of the Assam Gov-

ernment is going to be a very good solution 

and we are taking every step to see that other 

people are not migrating to Assam from the 

other side of the State. 

THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): The 

hon. Minister, in short, has said: he will 

review the position. There is no question of 

repeal. He says, he will review the position 

and find out how to make it effective. Now it 

is on   you,  Mr.   Saikia. 

DR. NAGEN SAIKIA: I want to 

register my protest. It should be re 

gistered through the process of vot 

ing.  

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): I shall 
now put the motion for consideration of the 
Bill to vote. The question is: 

"That the Bill to repeal the Illegal 
Migrants (Determination by Tribunals) 
Act, 1983, be taken into consideration." 

The motion was negatived. 

THE      CONSTITUTION      (AMEND-

MENT) BILL, 1891  (INSERTION OF 

NEW ARTICLE  117A) 

SHRI     RAJNI RANJAN       SAHU 
(Bihar):   Sir, I beg to move: 

"That the Bill further to amend the 
Constitution of India be taken into 
consideration." 

Sir, this Constitution Amendment Bill, 
1991 is for insertion of a new article in our 
Constitution viz. 117A ' by giving special 
Financial Powers to the Council of States 
i.e. Rajya Sabha  in certain cases. 

The Vice-Chairman     (Dr.    Nagen 

Saikia)   in the Chair] 

Mr.   Vice-Chairman,     Articles  112 and  

17 of the Constitution lay down the procedure 

in financial matters in Parliament. The Lok 

Sabha has been given the  dominant role to 

play in financial matters. The budget is re 

uired to be presented    only to the Lok Sabha 

The  demands for grants are also required to be 

made to the Lok Sabha only. After the Lok 

Sabha votes on the; demands and passes the 

Appropriation Bills the Rajya Sabha comes 

into  picture.  Recent  happenings have, 

however, shown that these financial  

provisions   are   for  normal times only. There 

is no  doubt that the strings of the purse must 

be with the House  elected     directly  by the 

people.  But  at  the  same  time  some 

contingencies  may     arise  when  the House 

of the People is dissolved or it is not possible 

for a regular Gov- 
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ernment to be formed which may present a 
regular budget in accordance with the articles 
mentioned above. 

The Rajya Sabha is a continuous body and 

not subject to dissolution Just as under 

Articles 352 and 306 Rajya Sabha can extend 

the life of proclamations issued under these 

Articles when the dissolution of the Lok 

Sabha takes place, it is felt thar similar 

powers should be conferred on the Rajya 

Sabha with a view to overcoming temporary 

financial difficulties which may occur as a re-

sult of the dissolution of the Lok Sabha or 

non-functioning of a Government. This Bill, 

therefore, seeks •to insert a provision in the 

Constitution to that effect. The reason being 

simple, I need not remind the House and our 

learned colleagues that the political scenario 

and circumstances have changed in our 

country. The efarmers of our Constitution 

never envisaged or thought of the change that 

has taken place in the political history of the 

country. Before I proceed I would like to 

explain Article 112. Sir, I would like to quote 

Article 112 which lays down the procedure In 

financial matters: 

"The President shall in respect of every 
financial year cause to be laid before both 
the Houses of Parliament a statement of the 
estimated receipts and expenditure of the 
Government of India for that year, In this 

Part referred to as the "annual financial 
statement". 

2. The estimates of expenditure 

embodied in the annual financial statement 

shall show separately— 

(a) the sums required to meet 

expenditure described by this Constitution 

as expenditure charged upon the 

Consolidated Fund of India; and 

(b) the sums required to meet other 

expenditure   proposed to be 

made from the Consolidated Fund of India, 
and shall distinguish expenditure on 
revenue account from other expenditure. 

(3) The following expenditurt shall be 

expenditure charged on the Consolidated 

Fund of India— 

(a) the emoluments and allowances of 

the President and other expenditure 

relating to his office; 

(b) the salaries and allowances of the 

Chairman and the Deputy Chairman of the 

Council of States and the Speaker and the 

Deputy Speaker of the House of the Pee 

ple; 

(c) debt charges for which the 

Government of India is liable including 

interest, sinking fund charges and 

redemption charges, and other expenditure 

relating to the raising of loans and the ser-

vice and redemption of debt; 

(d) (i) the salaries, allowances 
and pensions payable to or in res 

pect of Judges of the Supreme 
Court; 

(ii) the pensions payable to or in respect 
of Judges of the Federal Court; 

(iii) the pensions payable to or in 

respect of Judges of any High Court which 
exercises jurisdiction in relation to any 
area included in the territory of India or 
which at any time before the commence-
ment of this Constitution exercised 

jurisdiction in relation to any area included 
in a Governor's province in the Dominion 
of India. 

(e) the salary, allowances and pension 

payable to or in respect of the Comptroller 

and Auditor-General in India; 

(f) any sums required to satisfy any 

judgment, decree or award of any court or 
arbitral tribunal; 
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(g) any other expenditure declared by 

this Constitution or by Parlaiment by law 

to be so charged." 

We have adopted the broader principles of 

financial legislation from England. The 

financial procedure in England as summed up 

by Sir Ers-kine May is as follows: 

"the Crown demands money, the 

Commons grant it and the Elders assent in 

the grant". 

What was the background for that? Sir May 

says the Crown cannot raise money by 

taxation, borrowing or otherwise. It can 

neither spend money without the authority of 

the Parliament. The power to grant money in-

cludes the raising of money by tax or loan as 

well as authorising expenditure. This 

principle has been embodied in articles 265 

and 266 of our Constitution. The Crown acts 

through Ministers and the Ministers can make 

the demands for grants that is, to raise money 

or to authorise its expenditure. Under what 

circumstances, this was envisaged or enacted, 

we will have to examine that. Under what 

circumstances the financial power of the 

House of Lords in England and in our 

country, that is, in Rajya Sabha has been 

made limited? So far as I understand from Sir 

May's Parliamentary Practice, the powers 

have been made limited by the terms of the 

Parliament Act, 1911. The passing of this 

Parliament Act, 1911 where provision for 

money power has been made was the result of 

rejection of the Finance Bill of 1909 by the 

Lords of England. Thereafter, it became the 

practice for the House of Lords only to give 

assent. But now in our country the situation 

has changed. In our country, the Parliament 

constitutes the Lok Sabha, the Rajya Sabha 

and the President of India. Whenever there is 

a crisis for demand, money grant and assent, 

there is an ordinance which is promulgated by 

the' President' That' is why, 

to avoid ordinance, I am moving this Bill and 

placing this amendment before this House for 

its consideration which I have mentioned .in 

the Bill.  I  quote article  117: 

"(1) A Bill or amendment making 

provision for any of the matters specified 

in sub-clauses (a) to (f) of clause (1) of 

Article 110 shall not be introduced or 

moved except on the recommendation of 

the President and a Bill making such pro-

vision shall not be introduced in the 

Council of States: 

Provided that no recommendation shall 

be required under this clause for the 

moving of an amendment making 

provision for the reduction or abolition of 

any tax. 

(2) A Bill or amendment shall not be 

deemed to make provision for any of the 
matters saforesaid by reason only that it 
provides for the imposition of fines over 
other pecuniary penalties, or for the 
demand or payment of fees for licences or 

fees for services rendered. or by reason that 
it provides for the imposition, abolition, 
remisssion, alteration or regulation of any 
tax' by any local authority or body for local 
purposes. 

(3) A Bill which, if enacted and 

brought into operation, would involve 
expenditure from the Consolidated Fund of 
India shall not be passed by either House 
of Parliament unless the President has 
recommended to that House the 

consideration  of the  Bill." 

I propose to move Article 117 for 

consideration of the House to amend it as I 

have mentioned in the Bill which I read: 

"Notwithstanding anything in this Part, if 
at any time when the House of the people is 

dissolved or the dissolution of the House of 
the people takes place or in any other 
contingency when the financial  business  
required  to  be  com 
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pieced under this Constitution can-      not  
be   timely     completed by the      House  of 
the  People, the    Council      of States shall 
have all the powers      in  relation to any 
financial matter or to any Bill for the 

appropriation of moneys out of the 
Consolidated Fund of India hereinbefore 
conferred  on  the  House   of the     People 
and   the   provisions      of   this   Part shall   
apply   with  such     variations and 
modifications as the Chairman of   the     

Council     of  States     may direct." 
The      principle enshrined       in 
Article 117 of our Constitution clearly 
indicates that the proposal for levy of tax or 
new tax or for the increase of the existing 
tax must come from the Government and 

similarly the matter of expenditure through 
the Government. The Government is 
accountable to Parliament and Parliament is 
accountable to the people. In our country the 
people are supreme. 

The  concept of financial procedure has 

been derived from the procedure followed in 
England where, they say, "The   Commons     
grant     it  and the Elders  give  assent  to  
the grant."  It is clear that the House  of 
Elders in England has a mere' subsidiary 

function in the matter of financial legis-
lation. Not only this. The Elders can at  the  
most  cause  a     delay  of  one month  in  
the  passing     of  a Money Bill.   This   
superiority  in  the  matter of  financial  
legislation  has  given to the House of 

Commons a position of absolute   
supremacy     in  the  English political  
system.   Although   our  political, system 
has to some extent conformed     to   the     
English      political system,   at  times   and   
at places  our political' system is different 

from the one in England. This political 
system can   be   . followed  if     everything  
is within  normal  temperature.  But  we all 
know normal temperature is never achieved.  
As a  result,  there     might be a political 
instablity. 

There have been stages where financial 
legislation in our country has differed from 
that in England. In 

England   the     estimates     and     the annual  
financial  statements,   i.e.   the Budget,   are  
presented  only     to the House of Commons. 
They are not submitted to the House of Lords 
and the Kiders  have  no   concern  with  them. 
But      in   our     Constitution      under 

Article     112(1)   as  also     under the 
Government   of  India  Act,   1935,  the 
annual  financial  statement  shall    be laid  
before both Houses     of Parliament and the 
estimates shall be open to discussion in either 
House but the demands for grants shall be 

submitted only to the House of the People. 
The   other  salient   difference  is   that in  
England presentation  of the  estimates 
precedes     introduction  of the Budget or the 
Budget Speech by the Chancellor of the  
Exchequer whereas in India the procedure of 

financial legislation  is  to  start with the  pre-
sentation      of  the  annual     financial 
statement  and   then  consideration  of the 
estimates  takes place.     Another most  
striking feature  of the English procedure is 

the  complicated  system of work  in the  
House  of  Commons and   the   Committees   
of  the   whole House in the matter of financial 
legi-    slation. The House of Commons does 
not   consider     a  financial     proposal until  
it  has  been  considered in  one of the two 

committees of the whole House—the     
Committee  of     Supply and  the     
Committee  of Ways     and Means.  As  soon  
as    the debate    on the Budget Speech is 
concluded, the House   of  Commons  in     the  
United Kingdom   sets  up  two   

committees— the Committee of Supply which 
considers  the  grant  of money that will be 
required  and  the   Committee     of Ways  
and  Means which     authorises iss,ue   of  all  
the   sums     required to meet  the  grants 
voted  by  the Com-mitee  of Supply. 

Thus, we find that in England the English 
system unnecessarily wastes time whereby 
transaction of business is done once in the 
Committee of the House and again in the 
whole House. The financial proposals 
practically come before the Members five 
times !    in each case. There is no scope    for 
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debate. The situation in our country-is different. 
But we had adopted the British system. That is 
why I plead for this amendment. The system pre-

vailing in England is complicated and many of the 
demands cannot be discussed at all and have to be 
passed en bloc on the last day without any 
discussion. But the Government of India Act of 
1935 departed from the English system for 
discussing financial proposals in the Committees 

of the Whole House. Under this Act, all the 
financial proposals contained in the Budget are 
discussed in both the Houses. We have a different 
system. We have the Ordinances in the States and 
Parliament has to pass the State Budgets also. We 
have departed from the British political system in 

many respects. Therefore, while framing the 
Constitution, I am at a loss to understand, why the 
framers did not envisage at that time that the 
Rajya Sabha should also have financial powers. 

Sir, the framers of our Constitution, in their 

wisdom, had adopted the British system and made 

the Rajya Sabha a continuous body and not subject 

to dissolution. Under articles 352 and 356 of the 

Constitution, the Rajya Sabha can extend the life 

of the Proclamation issued under these articles 

when the dissolution of the Lok Sabha takes 

places. So, why should not similar powers be 

conferred on the Rajya Sabha also with a view to 

overcoming the temporary financial difficulties 

which may occur as a result of the dissolution of 

the Lok Sabha or the nonfunctioning  of  the  

Government? 

I move the Bill for the consideration of the 

House with the request that the Bill may be passed. 

Thank you, Sir. 

The question was proposed. 
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THE       VICE-CHAIRMAN (DR. 

NAGEN   SAIKIA);   Your  speech   remains   

inconclusive.     Now,  we  shall take  up  

Special Mentions. 

 

THE       VICE-CHAIRMAN (DR. 

NAGEN   SAIKIA):   Let   me   listen. 

 

THE       VICE-CHAIRMAN (DR. 

NAGEN SAIKIA); Don't create noise in the 

House. 

 

THE'     VICE-CHAIRMAN (DR. 

NAGEN SAIKIA).  Kindly sit  down. 

 Let me hear what he is saying.     

{Interruptions)     Mr.    Ahluwalia, Mr.  

Narayanasamy,  kindly sit 

flown,  

 

J 

THE      VICE-CHAIRMAN        (DR. 

NAGEN  SAIKIA).  Kindly sit  down. 

 

THE       VICE-CHAIRMAN (DR. 
NAGEN SAIKIA). When several 
Members start speaking, it cannot be 
recorded, and nothing will go on 
record. Kindly sit down. (Interrup 
tions)  

 
THE VICE-CHAIRMAN (DR. NAGEN 

SAIKIA): I think, the Leader of the House is 
on his legs. (Interruptions) Mr. Ahluwalia, 

kindly sit down. 

THE LEADER OF THE HOUSE (SHRI S. 
B. CHAVAN): Sir, when the points are 
raised in the House... (Interruptions) 

THE VICE-CHAIRMAN (DR. NAGEN 

SAIKIA):   The Leader of    the 

 House is on his legs. When the Leader of the 

House wants to say something, the other 

Members generally listen to him. So, kindly 

listen to him. 

                 

•
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THE VICE-CHAIRMAN  (DR. NA- 
GEN   SAIKIA):   Kindly       sit  down.      

Mr.      Ahluwalia,      Mr.      Narayanasamy,  
kindly sit down. The    Leader 
of   the   House   is   on   his  legs.     Mrs.       
Satya  Bahin,   kindly  sit  down.   (In-      
terruptions) The Leader of the House 
is  on   his  legs.  Let  us  hear       him. 

(Interruptions)   Mrs.  Satya      Bahin, 
no   personal   argument  is    going  on 
record.  

 

 
 

SHRI  S. B. CHAVAN:   Mr.    Vice- 
Chairman, Sir, I would like to  sub-       
mit for your consideration... 
(Interruptions)  

THE VICE-CHAIRMAN  (DR. NA-      

GEN SAIKIA): Mathurji, let us hear 

him.  

SHRI S.B. CHAVAN:  Sir, I would like  to  
submit  that if any point    is raised by  any  of the 
hon. Members it is only from the Government that 
the  explanation  or clarification     can      be 

given. No other Member can possibly ... 
(Interruptions)  Just a   mm.!-      te.      Wait for 
some time.    If it    is a  personal' allegation, 
certainly     you      have  every right to give  a 
pergonal explanation, if any allegation is made 
But if every Party would have      to take  upon  

itself  that if any  allegation is made against the 
Party, every Party Member can stand up and 
speak     as if they are part and parcel of the      
|Government,  that will not be       the     correct 
procedure. I have      promisee.      in the morning 
that I will get      the report  from     the  Madhya     

Pradesh Government.   And   on  that  basis,    I     
| will be  able  to  clarify   the  positior. 
(Interruptions) 

THE VICE-CHAIRMAN  (DR. NA-GEN  

SAIKIA):   The Home Minister and the Leader     

of the House    has given you a word that he will 

bring all the facts to the House. So, there is... 

(Interruptions)  So,  there    is no scope.to make 

any statement now. 

 

THE VICE-CHAIRMAN (DR. NA-GEN 

SAIKIA): There is no scope for 

argument on this. 

 

THE VICE-CHAIRMAN (DR. NA-GEN 

SAIKIA): At this moment, there is no scope 

to permit you to speak in this  way...    

(Interruptions) 

 

THE VICE-CHAIRMAN (DR. NA-GEN 
SAIKIA): Kindly do not re cord. 
(Interruptions) Nothing is going on record. If 
you want to shout, you can shout. Nothing is 

going on record. 

 

THE VICE-CHAIRMAN (DR. NA GEN 
SAIKIA): Nothing is going, on record...   
(Inerruptions) 

 

THE VICE-CHAIRMAN (DR. NA-GEN 

SAIKIA): Kindly sit down. Please don't enter 

into arguments. I have already said that 

Members should not enter into any personal 

arguments. Nothing is going on record 
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his personal explanation... 
(Interruptions)... 

 
THE VICE-CHAIRMAN (DR. NA-GEN 

SAIKIA): Kindly sit down. Home Minister has 
already made a statement. He is going to make 
some other piints also. Let us hear him... 
(Interruptions) 

SHRI S. B. CHAVAN: I am repeating; please try 

to understand... (Interruptions) 

SHRIMATI JAYANTHI NATARAJAN (Tamil 
Nadu): Sir, Mr. Mathur is making a serious 
allegation against the Home Minister, the Leader of 
the House. How dare he say that there is a 
conspiracy with the Members? Sir, it is an 
allegation against the Home  Minister...    

(Interruptions). 

SHRI S. S. AHLUWALIA: Kindly tell him to 
withdraw his words. What is he saying?   
(Interruptions). 

THE VICE-CHAIRMAN (DR. NA- 

GEN SAIKIA): Everybody, please 
listen to me. (Interruptions) When 
Mr. Mathur said something, all of 
you stood up and started... (Interruptions)Kumari 
Sayeed a Khatun, please sit down. Nothing is 

going on record. (Interruptions) Pl 
ease listen to me. (Interruptions) 
Mrs. Jayanthi Natarajan, kindly list 
en to me.  (Interruptions) 

SHRI V. NARAYANASAMY (Pondicherry): 

Sir, a highly deplorable remark has been made. He 

has used that word. (Interruptions) How can he 

make a false allegation against the Home Minister? 

(Interruptions) 

THE VICE-CHAIRMAN (DR. NA-GEN 

SAIKIA): No personal argument if going on 

record. 

SHRIMATI JAYANTHI NATARAJAN: Mr. 

Vice-Chairman, Sir, I am on a point of order. 

(Interruptions) 
 

SHRI S. B. CHAVAN: I have already 

submitted to the Vice-Chairman saying that 

if any personal allegation is made against 

any hon. Member, he has got every right to 

give 

*Not recorded. 
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THE VICE-CHAIRMAN (DR. NA-GBN 
SAIKIA): Mrs. Jayanthi Natarajan, kindly 
listen to me. I will permit you. I will give you 
time. (Interruptions) When Mr. Mathur said 
something, immediately, 10—12 Members 
stood up and began shouting. How could I 

make out what he was speaking? I shall have 
to go through the record. If I find that there is 
something wrong, it will be expunged from 
the record. (Interruptions) 

SHRIMATI JAYANTHI NATARAJAN: 

Sir, let me make my point of order. It is not a 
question of expunging. It is a question of the 
dignity of the House. We are talking about the 
Leader of the House. He is also the Home 
Minister. He is the Leader of the entire 
House. Therefore, merely expunging the 

remark will not serve the purpose. The hon. 
Member must apologise. Mr. Mathur is a 
senior Member.  (Interruptions) 

THE VICE-CHAIRMAN (DR. NA-GEN 

SAIKIA): Mrs. Jayanthi Natarajan, I have 

followed. 

SHRIMATI JAYANTHI NATARAJAN:   

He must apologise. 

THE VICE-CHAIRMAN (DR. NA-GEN 

SAIKIA): When he said something, ten-

twelve Members stood up from this side. I 

could not make out what you were speaking. 

SHRI V. NARAYANASAMY: He must 

repent for this. 

THE VICE-CHAIRMAN   (DR. NA-GEN 

SAIKIA): I shall have to     go through the 

record. (Interruptions) 

SHRIMATI JAYANTHI NATARAJAN: 

Sir, I have not completed my point of order. I 

say with all the responsibility. I heard Mr. 

Mathur say this. In fact, when we brought it 

up, he did not deny it. He reiterated it. He said 

'I say it again'. Mr. Mathur must apologise. 

(Interruptions) It is not a question of     your 

expunging it from the record.     It is not 

enough. 

AN HON. MEMBER: What did he 

say?  

SHRIMATI JAYANTHI NATARAJAN: 
He said that the Leader of the House is in 
conspiracy with some Members. This is 

objectionable. It is on record. It is not enough 
that you expunge it from the record. He must 
come and apologise to the House 
(Interruptions) 

SHRI MOHAMMED AFZAL alias 

MEEM AFZAL (Uttar Pradesh): Sir, I fully 

support Mrs. Jayanthi Natarajan. It is a very 
relevant point. He must apologise. 
(Interruptions) The Home Minister is the 
Leader of the House.   (Interruptions) 

SHRI SURENDRA SINGH THAKUR: 
Sir, Mr. Mathur should come and  apologise.   

(Interruptions) 

SHRI V. NARAYANASAMY: Kindly 

take the sense of the House. The hon. 

Member must repent for what he has said.   

(Interruptions) 

SHRIMATI JAYANTHI NATARAJAN: 

Sir, give your ruling on my point of order. 

PROF. CHANDRESH P. THAKUR 
(Bihar): Mr. Vice-Chairman, Sir, may I say 
something? He is the Leader of the House.     
Regardless... 

(Interruptions) 

 



 

SHRIMATI JAYANTHI NATARAJAN: 
Instead of apologising, he ran away.  
(.Interruptions) 

DR. Z. A. AHMAD (Uttar Pradesh): Mr. 
Vice-Chairman, Sir, he should apologise 
(Interruptions) 

SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashtra): Sir, the hon. 
Member has made a false allegation. 
(Interruptions) The hon Home Minister has 
clearly said that if any personal allegation is 
there, he will investigate the matter. This is 
nothing objectionable. 

THE VICE-CHAIRMAN (DR. NA-GEN 
SAIKIA): It is on record. You need not repeat 
it.   (Interruptions) 

PROF. CHANDRESH P. THAKUR: Sir, 
may I say something? (Interruptions) 

SHRI VITHALRAO MADHAVRAO 
JADHAV:   The  hon.     Member must come 
and apologise to the House. (Interruptions) 

†  [ ]  Transliteration in Arabic script. 

SHRI S.K.T. RAMACHANDRAN (Tamil 
Nadu): He should apologise. Or, he should 
substantiate it. (Interruptions) 

PROF. CHANDRESH P.THAKUR: Mr. 
Vice-Chairman, Sir, it is not a question of 
who said what. I am on a limited question. 
How do we protect the prestige and Stature of 
the Leader of the House? How do we protect 
him against the unwholesome charge that the 
Leader of the House is in conspiracy with a 
set of Members of the House? Both these 
things are reprehensible. One is, any dero-
gatory remark made against the Leader of the 
House, as an institution. And an insinuation 
that an institution of the Leader of the House 
could stoop so low to indulge into a 
conspiracy with a set of Member is 
reprehensible. It is beyond the dignity of the 
House and on this you should give a ruling so 
that no such incident is allowed to get 
repeated and whatever has happened should 
be condemned. 

SHRI V. NARAYANASAMY: He should 

apologise. 

DR. Z. A. AHMAD: The manner in which 
he has denounced the Leader of the House, I 
think, very serious note should be taken of 
this. 

SHRI DIPEN GHOSH (West Bengal): Mrs. 
Jayanthi Natarajan is an hon. Member of this 
House. She is also one of the panel Members 
of the House and she has raised this point that 
Mr. Mathur has indulged in making such a 
remark which should not have been made 
because it is reprehensible inasmuch as he has 
stated that the Leader of the House is in 
conspiracy with a section of Members. 

DR. Z. A. AHMAD: He has said many 

other things. 

SHRI DIPEN GHOSH: He is not a leader 

of the party, he is Leader of all of us- So, 

obviously, a Member indulging and making 

such a remark 
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should be either made to apologise or punished 
by the House if he refuses to apologise. Now, 
what is happening? They have walked out. The 
House is in session. It will be in session for 
some hours more. I hope they will be coming 
back. In the meantime, you check up the record. 
If the point made by Mrs. Natarajan is found to 
be correct, it should be brought to his notice 
and he should be asked to apologise. Otherwise, 
he should be called to withdraw from the House 
with the consensus of the House. 

SHRI SHANKAR DAYAL SINGH: (Bihar): 
We should also be allowed to make one point. 

 

THE VICE CHAIRMAN (DR. NA-GEN 

SAIKIA): What new points art you going to 

make? 

† [ ] Transliteration in Arabic Script. 
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† [ ] Transliteration in Arabic Script. 

 

THE VICE-CHAIRMAN (DR. NAGEN 

SAIKIA): You need not make a speech. 

(Interruptions). All the points have been 

covered. What points are you going to add? 
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THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): Honourable Mem 

bers, I have already stated that I 
shall immediately check up the re 
cord and And out the words he has 
used.  

SHRIMATI JAYANTHI NATARAJAN: 
During the day. 

THE    VICE-CHAIRMAN (DR 

NAGEN SAIKIA): It is very unfortunate that 
one Member made such comments against the 
Leader of the House. He is not the Home 
Minister only but he is the Leader of the 
House also. The Member is not present here. 

Let him come back. So, we will take up the 
matter later on. 

We shall now take up the The Government 
of National Capital Territory of Delhi Bill, 
1991. The motion for consideration has 
already been moved.  Shri Mohammed Afzal. 

THE GOVERNMENT OF NATIONAL 

TERRITORY   OF DELHl BILL, Mil —

Contd. 

 

 

THE VICE-CHAlRMAN (DR. NAGEN 
SAIKIA): Mr. Mohammed Afzal,  carry on... 

(Interruptions)... 

 

THE        VICE-CHAIRMAN     (DR. 
NAGEN SAJKIA): Yes, please goon. 

 

†[ ] Transliteration in Arabic Script. 


